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New Delh. 1 th is the ist day of August» 1994

COR AM : •

THE HON'BLE Ml. S.

IHE HON'BLE Mis.

R.. AilGE, MEiViBER (a)
LaJ<SHMI SWA'iQ:NAWAN, MEiViBEfl (J)

1, Gentxai Engir eei ing Services
Group *A' loixect Recruits)

2.

,3.

4.

5.

j^soc iation,
its Secretary

S. S. Mandai
of v^or ks II,

represented by
, CPldD , New Delh i.

Supdt. Survey car
PWD, Delhi A?imln-

istra:t ion, Ndv/ Be Ih i.

A. Ghafecabarti,
Super intend ing Eng ineer , PWDs
Delhi ministration.
New Delhi.

S. P. Banwaitg
Superintending Engineer, PWD,
Delhi ^mn. . New Delhi,

A. K, Sarin,
Super intend irhg Engineer, PI/©,
Delhi Admini« tration,
Nevi' Delh i.

None f or th e v^p 1

1,

2.

3,

cants

Versus

Union of Ind.ia through the
Secretary, Mi.nistry of urban
Develcpment, Nirman Bhawen,
New Delh i.

Director General of works,
Central Public works Department,
Nirraan Hiavi/an, New Delhi.

The Secrettr^
Deptt. of Pel sonnel & Training,
Ministry of Personnel, Public

P ens ion ^
New Delh i.

^p lie ant

Respondents
Gr ievances S.
North Block,

By i^vocate Shr i ,
P. H. Ramehandani

. G. Madan, Proxy for Shri
, Sr. Afivocate

0 R D

Shri S. R. Aiige,

Th is is a vei

1990, Although i1

Member - •

y old case relating back to May, '
1

has been running on the cause list
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since 25,7.1994, n

Called out, even

Shjci Madan for Shr

behalf of the resp

2. . Owing to the

in person or throu

dismissed for defe

( Lakshnii Swamina
Member (J)

one appeared when this case was

nou^ we waited till 2.0 p.m.

i P. H. Rarachandani is present on

ondents,

absence of the applicants either

gh counsel* this application is

ult and non-prosecution.

^ge
Member

{ S. R


